| TEM NO. 45 COURT NO. 5 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 33087/2014
(Arising out of inpugned final judgnent and order dated 29/05/2014
in WP No. 3423/ 2004 passed by t he Hi gh Court of Judi cature
Al l ahabad, Lucknow Bench)

MAHESH CHANDRA M SHRA Petitioner(s)
VERSUS
LUCKNOW PRODUCERS CO-OP M LK UNI ON LTD. Respondent (s)
(Wth application for per ni ssi on to submi t addi ti onal docunent (s),

exenption fromfiling OT. and InterimRelief and Ofice Report)
W TH

S.L.P.(Q...CC No. 2197/2016

(Wth appln.(s) for c/delay in filing SLP and Ofice Report)
Date : 20/02/2017 These petitions were called on for hearing
t oday.

CORAM :  HON&#39; BLE MR JUSTI CE MADAN B. LOKUR

HON&#39; BLE MR JUSTI CE DEEPAK GUPTA

For Petitioner(s) M. Manoj Swarup, Adv.

Ms. Lalita Kohli, Adv.

Ms. Harvi nder Chowdhury, Adv.

M . Abhi shek Swarup, Adv.

Ms. Manu Bharadwaj, Adv.

For M's Manoj Swarup & Co.

For Respondent(s) Dr. Sushil Balwada, AOR

UPON hearing the counsel the Court made the follow ng
ORDER

Li berty is gr ant ed to t he petitioner to file addi ti onal
docunents indicating howthe Arbitrator was appointed and the claim
petition in relation thereto.
List thereafter.
(Meenakshi Kohl i) (Jaswi nder Kaur)
Court Master (SH) Court Master (NS)

at



